FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VANYA EDIBLE OILS & REFINERIES PRIVATE

LIMITED
RELEVANT PARTICULARS
1. Name of corporate debtor VANYA EDIBLE OILS & REFINERIES
PRIVATE LIMITED
2. Date of incorporation of corporate debtor 23/02/2015

3. Authority under which corporate debtor is incorporated | ROC Delhi
/ registered

4. | Corporate Identity No. / Limited Liability | U15144DL2015PTC277037
Identification No. of corporate debtor

5. Address of the registered office and principal office (if | DESK NO 19 65-A, U G FLOOR Plot No. 65,

any) of corporate debtor Gali No. - 4, Kundan Nagar Laxmi Nagar, New
Delhi, New Delhi, New Delhi, Delhi, India,
110092
6. Insolvency commencement date in respect of corporate | 02.09.2025
debtor
7. Estimated date of closure of insolvency resolution | 01.03.2026
process

8. Name and registration number of the insolvency | Mr. SHAILENDRA SINGH
professional acting as interim resolution professional Regd. No. IBBI/IPA-002/IP-N00471/2017-
18/11372

9. Address and e-mail of the interim resolution 1112, 11th Floor, Ansal Bhawan, 16 K.G. Marg,
professional, as registered with the Board Connaught Place, New Dehi-110001

Email: shailendralaw(@gmail.com

10. | Address and e-mail to be used for correspondence with | 1112, 11th Floor, Ansal Bhawan, 16 K.G. Marg,

the interim resolution professional Connaught Place, New Dehi-110001
Email: cirp.veorpl@gmail.com
11. | Last date for submission of claims 16.09.2025

12. | Classes of creditors, if any, under clause (b) of sub- | NA
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | NA
Authorised Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and (a) https://ibbi.gov.in//en/home/downloads
(b) Details of authorized representatives (b) NA

are available at:
Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench- IV, has ordered the

commencement of a corporate insolvency resolution process of the VANYA EDIBLE OILS & REFINERIES
PRIVATE LIMITED on 02.09.2025.

The creditors of VANYA EDIBLE OILS & REFINERIES PRIVATE LIMITED, are hereby called upon to submit

their claims with proof on or before 16.09.2025 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised

representative of the class [NA] in Form CA.
( ’>\ /
< SHAILENDRA SINGH

INTERIM RESOLUTION PROFESSIONAL

(In CIRP of VANYA EDIBLE OILS & REFINERIES PRIVATE LIMITED)
[Regd. No. IBBI/IPA-002/IP-N00471/2017-18/1 1372]

(AFA valid till 31.12.2025)

Registered Office: 1112, 11th Floor, Ansal Bhawan, 16 K.G.Marg,
Connaught Place, New Delhi-110001 (IN)

Submission of false or misleading proofs of claim shall attract penalties.

DATE: 06.09.2025
PLACE: NEW DELHI SHAILENDRA SINGH
INTERIM RESOLUTION PROFESSIONAL
IP Regn. No.:
lBBI,’lPA-OOZ/IP-N00471/2017-2018/ 11372
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FORM A

PUBLIC ANNOUNCEMENT
{Under Ragulation & of the Insehency and Bankruptcy Board of India
{Insabvancy Resolution Process for Corporate Parsens) Regulatiens, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

VANYA EDIBELE DILS & REFINERIES PRIVATE LIMITED

prs o . BELEVANTPARTICULARS = == = |
L | Marme of comporate delior Warys, ERNBLE CILS & REFINERIES PEMNATE LIMITED: §
& II_'.I.;lI:q,:nrrl,,x:-r|:-:||7|I,l|_|f!- ol -:,;-;:1:|:-|:.||7=.|I,r_:"|j-e:Lil:|1 I‘j‘.},-"fl?,-‘“?l.'!l"l.‘:
3, | Aoty under which corporate debior | BOGC Dedte
4, |Corporats idertity Mo,/ Umited Liakslity | U1S144 0020 SPTCETFO3T
lusniification . ot corporete debior
F. | Address of the regiatened office and
princpal office (i1 &) of Corporile
|detrtor .
6. | Irsahency commencemnent dato.in
|respect of corporate debtor
¢ | Estimated dete of closure of insokancy
| FESOiLITON pmeess
8. | Marme ar registration nurmber of the
ireabency prodssional acting &5 intenim
resciution professsional
B, [Address and e-mal of the interim
resciuticn proféssionsl. as regetered
| with the Board
10 Al ey mnd e-miiil o be usad for
parnespondence wilh e irserm

. DESH MO 19 B5-A, UG FLOOR Piot Mo, 85,

Ga Mo - 4, Buncdan Magar Leemi hagar, hew Dedhi,
| M D, M Do, Do, I, 110083

2 08 2005

[ DL 2026

| W, SHAILEMDRA SMNGH
Reged, Mo

| ERVIPAD02,1P-NDO4TL 2007-18/11372
1112 11th Floor, Ansal Bhawan, 16 BIG. Marg,
Cornesght Place, Mew Dahi-110000
Emall: shalerdalawiamalcom

[ 1113 11t Fioor, Aneal Bhawan, 16 KG. Merg,
Cormeught Place. New Dehi-1 10007

_|resoiution professional | Bl G T oo
AL Last date for submission of claims. | 16.09.2025

12 Classes of crediors, if amg under A
claitse (b) of sub-saction (G4 of section
2, sscartaned by the mbanm resolution

13| Narmees of Mscivensy Professonals [ rea
icderdified o Bt as Auhonssd
Rapresentative of crediors in a class
| Three.names for each css|

14.1 8y Ralevant Formis and
b} Desrils of aighoizesn representatives
aine Fekable Ak

Motice is hereby groen that the National Company Law Tribunal, New Delhi, Boach- IV, has
prfensd the commencement ol 8 corporate insolvency resolution process of The WANYA
EDIELE OILS & REFINERIES PRIVATE LIMITED on 02.09.2025.
Tha crediters of VANYA EDIBLE 0ILS & REFINERIES PRIVATE LIMITED, are harehy callad
upen I Submil their alaims with prool an of before 18,09 202E 10 the inferim reaaiulion
professional etthe address menthoned against antry Mo, 10,
Thafinancial craditors shall subrmit their claims with proef by electronic means onty. All ethar
creditors mey subimit the clgims with proal in person, by poest or by eleciranic maans.
Afinancial creditor balonging to & class, &5 lIsted against the antry Ma. 12, shall indicate its
choice of authorised rapresentative from amaong the three insolvency professionals listead
pEAinst entry Mo, 13 oact as authorised regradantative of the-class [RA] in Form CA,
Submissien of falss or misleading proofs of clalm shall attract panalties.
DIATE: 06.09.2025 SN FIEN IR A
PLACE: NEW DELHI INTERIM RESOLUTION PROFESSIONAL
{in CIRF of VaNYs EDIBLE DILS & REFINERIES FRIVATE LIMITED)
[Regd, Mo. IBBLIPA-O0ZNP-NOOETE A 201T7-18/11372)
[AFA walid 1l 3012 . 20325]
Registerad Offlce: 1112, 11th Floor, Ansal Bhawan, 16 K.G.Marg,
Connasght Piace, New Delhi-1 10004 [ IN)

[ {a) Pt/ by goviny eny home/ Diowalcads
) MA

NEW SWAN MULTITECH LIMITED
CIN: U34100DL2014PLC265736
Address: Shop No. 310, 3rd floor, Vardhman Crown Mall, Plot No. 2,
Sector-19, District Court Complex Dwarka, South West Delhi,
New Delhi-110075, India
E-mail: ac-nsml@newswan.in ; Website: www.swanagro.in
Tel No: +91-161-4346000

NOTICE OF 11TH ANNUAL GENERAL MEETING

NOTICE is hereby given that the 11th Annual General Meeting of New Swan Multitech
Limited (the Company) will be held on Tuesday 30th day of September, 2025 at 03:00 P.M.
through Video Conferencing (VC)/ Other Audio Visual Means (OAVM) to transact the
business, as set outin the Notice of the Annual General Meeting.
The dispatch of Annual Report of the Company for the financial year 2024-25 along with the
AGM Notice and E-voting procedure to the Members was completed."
The Annual Report has been sent electronically to those members, whose email addresses
were available with the Company's Register and Transfer Agent, Big Share Services Pvt
Ltd.
The Members holding shares in physical mode are requested to notify the change in their
address, if any, at the earliest to the Registrar & Transfer Agent/Company. However
members, holding share in electronic mode may notify the change in their address, if any, to
their respective Depository Participants.
In case you wish to support your Company’s concern to prevent global environment
degradation, you are requested to please register your E-mail ID with your DP, if you hold
the Company'’s shares in electronic form, under intimation to the Register & Transfer Agent
through your registered E-mail ID. However, if you hold the shares in physical form then you
may register your email ID with Registrar & Transfer Agent of the company by sending a
letter under your registered signature at the below mentioned address:
Big Share Services PvtLtd.
$6-2, 6th Floor, Pinnacle Business Park,
Nextto Ahura Centre, Mahakali Caves Road,
Andheri (East) Mumbai-400093 MH, India.
E-mail: info@bigshareonline.com
Notice is also hereby given, pursuant to Section 91 of the Companies Act, 2013 (the 'Act)
read with Rule 10 of the Companies (Management and Administration) Rules, 2014 and
Regulation 42 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, that the Register of Members and Share Transfer Books of the Company will remain
closed from Thursday, 25th September, 2025 to Tuesday, 30th September, 2025 (both
days inclusive) for the purpose of ensuing Annual General Meeting.
The Company is providing remote e-voting facility ("remote e-voting") to all its Members to
cast their votes on all resolutions set out in the Notice of the Annual General Meeting.
Additionally, the Company is providing the facility of voting through e-voting system during
the Annual General Meeting ("e-voting"). Detailed procedure for remote e-voting is
provided in the Notice of the Annual General Meeting which is available on the Company's
website www.swanagro.in and website of the Stock Exchange i.e. BSE Limited at
www.bseindia.com.
Members holding shares either in physical form or in dematerialized form, as on the Cut-Off
Date i.e. Tuesday, 23rd September, 2025 (eligible Members), can exercise their right to
vote by using the remote e-voting and e-voting facility for all of the business specified in the
Notice convening the AGM of the Company.
The remote e-voting will commence on Saturday, 27th September, 2025 at 09:00 A.M.
(IST)
The remote e-voting will end on Monday, 29th September, 2025 at 5:00 P.M.(IST);

For NEW SWAN MULTITECH LIMITED

Sd/-
Place : New Delhi Tanveer Kaur
Date : 06.09.2025 Company secretary

JINDAL CAPITAL LIMITED

Regd Dffice: 201, Aggareal Plaza, Sec-3, Rohini, Delhi-110085
Ph Mo. 011-45578272; CIN: L65310DL1804PLCOSATHD

E Mail ID; infog@jindalcapital.coin; Waebsite: www. jindalcapital.co.n
HOTICE OF THE 31TH AGM AND REMOTE E-VOTING INFORMATION

Ire continuaton to aue earlier advenisement published on date 02092025, NOTICE Is hereby
given that tha 31th Annual General Mesaling of the Company is schaduled 1o ba hald on Toesday
the 30%h Day of Seplember, 2025 a1711:30 AM {I5T) al the Registered Office of the Company
gsiluatad at 201, Aggarwal Plaza, Sector-9, Rohini, {00, Chawk). Dalke-110085 to ranzaci the
busingss as set oul in Hth AGM Metice In compEance with (he applicable provisions of the
Companses Act, 2013 and the rules mads thereunider, read with MCA'SEB] Circulars, if appilcabla
Ire compliance with (he applicable provisions, This Netice of the AGKM aleng with the Atlendancs
Slip, Proxy Form, Route map of the venue of tha Meeding and the Aanual Report 2024-25 of the
campany are being senl by a-mail 1o all the members whose a-mail addresses (1Ds) are fogsterad
with the Comaany Tepastory Pardicipant|s ) uniass any member has requested for a hard {physiced
copy of tha sama. For meambens who have nof registared their e-mail eddrassas. physical copies
af the aloresaid documenis are being senk by e permbied mode and wil aiso De avaiable on
the Company's-website i.a. www jindalcapial.ca.in and an weabsites of the BSE Liméled ia
warw Baaindid.com Indue course of Tima

The company 15 praviding g-waling fecily loils mambers holding shares as on Tuesday, Seabamiber

23, J0Z5 baing cul ol dake, % exesces ter ol al e ensuing AGM, Th members may cast

thair vole by using an elecironic voling system from & place ather than thet the venue of mesating

{e-volingh. The company has engaged NDEL o provide femobe e-voling facilly. The details

pursyant to the provisions of the Companies Act, 2013 and rules thereal are 8s under;

1, E-wiling period commences on Friday, 26ih Seplember, 2025 a1 %00 AM [I8T) and ends on
Marday, 28th Septembar, 2025 a1 S.00PM, {IST)

£, The vating through elecironic means shall nol be afowed beyand 0500 PM, oo 28ih
Saptembar, 2035,

1. The businegses sp auf in the notice of AGM. may be fransaciad through e-vating or woling
gt tha fima af AGM,

4, The ghare rensfar boak of the Company will remain clesed from Wednesday, 3aptember 24,
2025 b Twasday, Septamber 30, 2025 (bolth days inchesne) far tha: purpose of tha Annoal
General Meeting..

§. Tha vating right o membars shall be in proporticn (o thair sharas of fia paid up equity share
capltal of the company as on the cul-off date |8, Tuesday, September 23, 2025, Any person
who becomas lhe member of tha company efter dispatch of notice of AGK and holding shares
% on cul-off date e, Tuesday, Seplember 23, 2025, may obdain the [6gin 1d and Password
by sending & requast fo evoling@nsdlicaien ar, info@jindalcapital.co.in
hispias k cetﬁm@cﬂslndm.@ﬂm.mﬂmrs Are nguesied balogin a1 psesanscas gl comd
by using the remate login credentiais, The facility for appoiniment of Praxies by Mambers will
ba avaiabba for the AGM, & parson who is nol 8 member as on the cul- off dale should freat
Ihe Motice af AGM for mfarmation perpesse anly

7. Incase of any gueres, vou may rederio (e Frequenily Asked Dueshons (FAQS) for members
and e-voting usar manual for members available at the Downloads sectiona of
wira gvaling nsdl.com of contgct NSOL on 022 - 4886 T0OD or email & evabng@nsdl.com

8, Mr Jaivindra Singh, (Ws, Jeivindra Singh & Associales), Practicing Company Secretaries has
baen appairted a5 the Scralinizer o scrufnize the voling and ramoda a-waling process in a
fair and ransparent manner

4. The rasulls sha®l ba declamd nal latar than farly-esghd hours fram conclusion of the mealing
by posting the same an the website of the Company (hilps:iwww [Indalcapitad.co.in’. and
by fiing with the BSE Lid. It shafl aiso be dispiayed on the Nolice Board at the Registerad
Office of the Company

10, A member may parlicipabd in the AGM aven afles aeercising hisher mghi b wabe through
reencde a-voting but shall mob be alewad b vole again (n e meating

Memders who bawa nol regishesed heir amall-id and raguesbed o register the same by following

fhs procedura given below:

Physical
Helding

Serd & request io Registrar and Transfer Agenls af the Company MUFG Infims
India Pyl L. providing Folie Mumbear, Mame, of kg Shanehalder, Scanned capy
of Share Cerificate (Front and Back), PAN {Self Atlested scanned copy of PAN
Card), AADHAR, {5alf Attested scenned copy of Aadher card) for registanng their
gemall address. Please send yaur Bank dwais with arignal Cancelled Chague to
cur BTA (MUFG Intime India Pyi, Lid along with lettar menlioning folia no, & not
registened alrgady|

Pleasa contact yaur Dapasiary Parficipant (DF) end ragister your email eddrass ag
pariba pracass sdvizad by DP. The sharabcldar may please conlact the Dapasibary
Paricipard 0P and register the emal address and bank account detais in the
damat accoumt as per ha procass followed and advised by the DF,

Damat
Holding

I ease of any quesy, Me starehoklens may reach aul o N30L an 022 - 4586 TOKY or amail-at
evolingi@nsdd.com or the: Company al the email id of the company 1.8, infoi@jindalcapital cain

For JINDAL CAPITAL LIMITED
Sdl-

Srishti Gumiar
Company Secretary
Mem. MNo.: ASI6EE

Date; September 06, 2025

SUNDAY, SEPTEMBER 7, 2025
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GOURMET GATEWAY INDIA LIMITED
(Formerly known as Intellivate Capital Ventures Limited)
Registered Office: Village Dabodha, Khasra No 4/18,22,23,24,5 //11,6//2,3,4, Tehsil
Farrukhnagar, Gurugram, Haryana, 122506
CIN: L27200HR1982PLC124461
Phone: +91-8750131314; E-mail: amfinecompliance @ gmail.com
Website: www.gourmetgateway.co.in

Corrigendum to the Postal Ballot Notice circulated to the shareholders
dated 19™ August, 2025

This corrigendum is issued in reference to Postal Ballot Notice dated 19™ August, 2025
circulated to the shareholders of the Company, at Item No. 1, the resolution pertaining to the
regularization of appointment of Mr. Sudhanshu Singhal (DIN: 08167554) as a Non-Executive
Independent Director was, by inadvertent error, stated to be passed as an Ordinary Resolution.

The members are requested to kindly note that the said resolution is required to be passed
as a Special Resolution, in compliance with the provisions of the Companies Act, 2013, read
with the applicable rules and regulations.

Accordingly, the text of the resolution at Item No. 1 of the Postal Ballot Notice dated 19"
August, 2025 shall be read as a Special Resolution instead of an Ordinary Resolution.

All other contents of the said Postal Ballot Notice remain unchanged.

This corrigendum shall form an integral part of the Postal Ballot Notice dated 19" August, 2025
and shall be read in conjunction therewith.

By the order of

For Gourmet Gateway India Limited

(Formerly known as Intellivate Capital Ventures Limited)
Sd-

Narender Kumar Sharma

Company Secretary & Compliance Officer

Place: Gurugram
Date: 05.09.2025

Registered and Corporate Office; YES BANK House, Off Westem
Express Highway, Saniecruz Ersl, Mumbai — 400055 Inda
Website: wwa yeshank n
Email: comminicationsi@yvesbank.in, CIN: LES180MH2003PLE 143249

POSSESSION NOTICE (W's, Rule B [1) - for immovable property)

The undersigned being the Authorized Officar of YES Bank Lid. under he provisions ol fhe
Securtization and Recongiruction of Fnancials Assels and Enforcement of Security Interest
Act 2002 and in exercise of powers conferred unger Sec 13012 read with rule D of the Sacurity
Inierast (Enforoement) Rutes, 2002 issued demand nolices caling upon the respeclive barmowars
manlioned heraundar b repay the amounts mentionad in the respactive nolicas /s 13(2) of the
said Act within 2 pericd of 60 days. The respeciive borowers having failed o repay the sakd
amatnts, notice is herely given 1o the bomowers and pulblic in general that the undersigned has
taken symbalic possession of the properties described hergin below in exercise of powers
confarred on me undar Sec.13(4) of tha said Act raad with Fule 9of the said Rulss, Tha raspactve
borrawars 0 partcular apd public i general ara herelby caulionad not 10 deal with tha sakd
progeries and any dealing with these propenies will be subject to the charge ofthe YES Bank Lid,
for the respective amount mentionad hersin below along with interest thereon at conlracted rate.

YES // BANK

Nama of Borrower onof [Date of Notice[Nofice Amount
mortgaged property Ws.13(2) (Rs.)
(1} W's Guru Kripa Logistics, |MES Fial MNo. II-EMA7, on Rs.
Threagh ita propeietar, Ground  Floor without  roof 15-Jan 2025 241918571
Mr. Sandeep Choudhary|rights, sifuated in the colony : (Rupoes
("Borrawar™), knownas Hajendrs Magar, at Twenty-Faur
(2} Mr. Sandeep Choudhary|SecloHl, THA, Tehsil & Disit Date of Lakh Minabasn
{“Co-Borrower™) 5o Mr. Satya| Ghaziabad, UP BoundedAs:| pocesesion | Thausand One
Veer Choudhary & East Housa Mo 99 01.09.2025 | Hundred and
{3} Mr. Satya Veer Choudhary| West Sadsk 21" Ft'Wide i Eighty-Five
(" Co-Borrower & Morigagor™) MNarth; Plod Mo, 100 Oniy)
S/ Mr. Bhagwant Choudhary |Scuth: Sadas 24 fiwide i an
Morigager Mr Safya Veer 1301 2025
Choudhary -

Please nofe hal inder Section 13 (B} oftheAc), incasa f the dues iogathear with all costs, chargas
and expenses nourmad by us ane endened al any tme before tha date of pubication of the notice
for pubkc muction! Sele then Sale shall not be concluded and secured assed shall not be sold or
franstermed by us. ard no furiher step shall be takan by us for irenster or sale ofthal secured sssel

Date: 07.09.2025, Sdi- {Authorized Offi
Place: Ghaziabad (UP) [‘rEs ;THEK LI»!II'::I;:ET}II

FORM NO. URC-2

Advertisement giving notice about registration under Part | of Chapter XXI|
[Pursuant to section 374(b] of the Companies Act, 2013 and rule 4(1} of the
Companies {Authorized to Register) Rules, 2014]

1. Motice iz horeby given that in purseance of sub-section (2} of section 366 of the Companies
Act, 2013, an epplication iz proposed to be made after fifteen days hereof but before the
expiry of thirty days hereinafter to the Registrar at Central Registration Centre (CRCI, Indian
Institute of Corporate Affairs (ICA], Plot No, B, 7, B, Sector 5. IMT Manesar, District
Gurgaan [Haryanal, Pin Code- 122080, that “M/S SHRIMATH INDUSTRIES", 2 partnership
firrn may be registenad under Part-| of Chaptar XX1 of tha Companies Act, 2003, a5 a Company

limited by shanes.
2. The principal ohjects of the company are as follows:
“The partnership firm iz Carrying on Business of Dal Mdl and redated activities, such as milling
grains and into parts, cleaning, dusting and crushng pulses and mamfacturing, grading and
cleaning of items necessary for the activity, warehousing providing marketing and financing
facilities 10 producers .and buyersiprocessors/exporters/consumers, consiructing - and
providing infrastructure facilities for drying, cleaning and grading of agricultural
commadities, testing facilities of agricultural produce in the form of a small laboratory,
integration of processors with producers agriculiure marketing information kiosk, weighing
facility to the farmers in the form of weigh bridge and trading i all kinds of Mandi items and
also.any other business that to agreed between all the partners from time to tme and is ta be
carried on &t Nasrullaganj and shall be carrned an at such other place or places as the partners
may from fime to time agreed upon. Further, the pariners shall be af liberty to carry onar fo da
of undertake any other Bne or business as may be decided and agreed to in belween
themselves from tima to teme.”
3. A copy of the draft memorandom and articles of association of the proposed company may
beinspected at the office at Survey No. 471112, 49, 50, 517211/6, Gram Sonthive, Neslkanth
Road, Nasrullagan), Distt. Sehore (Madhya Pradesh| 465331,
4. Notice is heraly given that any pesson objecting to this application may commenicate their
objection in writing to the Registrar at Central Registration Centre {CRE), Indian Institute of
Corporate Affairs (ICA), Plot No. 6, 7, 8, Sector &, IMT Manesar, District Gurgaon (Haryanal,
Pin Coda-122050, within twenty-one days (21] from the date of publication of this notica,
with a papy 1o the comgany at its registered affica.

Nameis] of Applicants;
1, Mr. Ghanshyam Das Agrawal 2. Mrs. Achal Kumar Mangal

3. Mrs. Asha Rawat 4. Mr. Mohit Ehandelwal 5. Mrs. Madhobala
Agrawal 6. Mrs. Gunjan Khandetwad 7. Mrs. Heena Apgraval

Date
Znd September, 2025

SHRI AHIMSA NATURALS LIMITED

{Fosrmarly known as- SHE| AHIKMEA MINES AND MINERALS LIMITED)
Reglsterad Office; E-94, RICC Industrial Area Bagru Exd,, Bagry, Jalpe-3030407
Contacl No.: +01-6350630050; Fas: 0141- 2203623; Email [d: infof@shriahimza.com
CIM: L1410 R S00PLED05E4T Websile www naluralcaleing. coin

NOTICE OF 35™ ANNUAL GENERAL MEETING
MNOTICE & hereby given that:
1, The 35th Annual General Meeting ("AGM') of the Members of Shri Ahimsa
Naturals Limited (*The Company™) will be held onTuesday, September 30, 2025, at
02:30 PM. [IST) at the Reqgistered Office of the company situaled at E- 34, RICO
Industrial Area Bagru Ext, Bagru, Jaipur-303007, Rajasthan to transact the business as
satoubn the Natice calling tha AGH,
2. Incompliance of the circulars, electronic copies of the Molice of the AGM together with
Explanatory Statement thereto under Section 102 of the act aleng wilh the Audited
Standaione and Consclidalad Feancial Statarments, Board's Report and the Statutory
Auditor's Repor (collzctively referred 10 a5 "Annisl Repori’) thereon for the Financial
Year 2024-2025 have been sent o all the shareholders onor before Seplamber 06, 2025
whose e-mall addressas ane regiztered with the Company/ Deposidory Participantis).
Thee requirement of sending physical copy of the Mofios of AGM and Annual Repart to the
sharehoiders has been depansed with vide MCA Circulan{s) and SEBI Clroular,
3. In compliance with Seciion 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014 (a5 amended) and Regulation 44 of SEBI
Listing Regulations {as amanded) and Secretarial Standards on General Meetings
issued by ihe Insituie of Company Secretanes of India, the Sharsholders are provided
with the facility to cast their vobes on all resolutions sel ferh in the Notice of AGM using
glacironic vobing system {e-vwoting} provided by COEL. The vobing righis of Shareholders
shall be in proporfion to the equity shares held by them inthe paid-up share capital of the
Company as on Tuesday, September 23, 2025,
4, Inthis regard, the shareholders are hereby furtherinformsed that.
* The remote e«vofing period shall commence from Saturday, September 27, 2025, at
09:00 A.M. {IST) and ends on Monday, September 29, 2025, at 05:00 P.M. (I5T). The
ramoda e-voting will be disabled thereafiar,

* Shareholders may note that
. Oncethe vote on aresolution ks cast by the shareholder, the same shall not be allowsd

be change it subsequantly.
il, The facility for voting will also be made avallabbe durng the AGM and those
gharehodders presant in the AGM, who have not cast their vole on the resolufions trough

remode e-voting, shall be ebgible to vote during the AGM,
iil, The-sharaholdar who has cast thair votas by remota e-voling poor o tha AGM may

alsn aliend the AGM, but shall nol be entilled 1o cast their voles again; and
iv. Only person whose name 15 recorded in the register of shareholders or in the register

of benaficial owners maintained by the deposdonas as on the cut-off date i.e. Tuesday,
september 23, 2025, shall be entitled to avail the faciity of remoie e-voting or voting af

theAGM

« Any person who acguires. shares of the Company and become member of the
Company after the dispatch of Notice of AGM and holding shares as on the cut-off date
i.e, Tuesday, September 23, 2025 may oblain user id and password by faliowing the
procedures g mentioned n the Motice of AGM or by sending a request mad fo
helpdesk.evoting@cdslindia.com or cai@shriahimsa.com.However, if 3 person is
already regisiered with COSL for e-voting then exsting user i and password can be
usad for casting vate,

* |n caseof quenes with respect o e-Violing, sharehoiders may refer the Freguently
Asked Questions ("FAQS") and e-voling wser manual available at the website or contact
Mr. Rakash Dalvi, Sr. Manager, {COSL) Central Deposdory Sarvices (India) Limited, A
Wing, 25th Floor, Marathon Futurex, Mafatial Mill Compounds, N M Joshi Marg, Lower
Parel (East), Mumbal- 400013 &l helpdesk.evoting@cdslindia.com or call on (22-
23056542143,

The Motice, Annual Report 2024-25 and other relevant defails are available on the
company’s websile www.naturalcaffeine co.in,website of the Slock Exchangs where
the sharesof the comgany are listed L. NEE Ltd. al wewnseindia.com and on CDSL
wiabsite abwww.evolingindia.com.

By order of the Board
For Shri Ahimsa Naturals Limited

S0
Aayushi Jain
M. No: A55028

Date: 07th September, 2025
Company Secretary and Compliance Officer

ZEL JEVWELLERS LIMITED
CIN @ LT4BSSDL1994PLCOSABIZ
Registerad Office: E-5, South Extension, Part Il, Mew Dafhi-11004%
PHOMES: (91}-11- 262524186,
EMAIL : zeljewellers@yahoo.co.in Web © hitp-ihwaww rkjowellors.in

HOTICE

1. The yoling rights of Mambars shall be & proportion {6 he eguity sharas
hald by tham i Uhe paid s equily capilal ¢ the Company &5 en
Manday 22 “Septamber, 2005 (‘cut-oll ‘date’). Any parson, wha is 3
memiber of e Company as on cul-pif date is m-t:ire by st vate on il
regalubiong et forh n the Notice of AGMW using remale e-yeding, o
vabng at the AGM throuah e-votng syshem

2. Memuoers who hawe nod alragdy cast thesr wobe by ramose e-voling shall
e ghble io exerciza ther right to wale & the AGM, The members whao
nave casl ihairvabe by remoiz e-yoling prier to AGKM mey athard tha AGM
but shall ot be enfiled to cast thedr wvaba agein a1 the AGM,

3. The Company has appainded Mr. Deapak Gupta (C.P. Mo. 4528), Partnar
of DR Assacigtes, Company Secrelanies &5 the Sooulinizar ta scruliniza
ihir e-voding #nd famole avoling process noa fair and frafspanen
A

Far detalled inslruclions petainig o aterding AGA Thaough VG OVAM,

remale evgting and e-vating diring the AGM, members may please reder

fo the nofice of the AGM, The manner of remede e-voling and &-voling
during the AGAM by members hieldng shares in demateraized moede. physlcal
mode and for members who have not registerad their email addressas is

provided in the notice of tha AGM availabie on the Compeny's websile &t

hitps:isumiechinira.comiPpega_id=4233, watbsiles of the Stock Exchangs,

La. MEE Limiled al www.nzaindia. cam and an the wessibe af NSOL (agency

for providing the Remcie a-Voling {adlity} ie. wwalavoling.nedlcam, In

case-any query oF gievance perdaining % e-volivig proceduna, membars
may refer the Fraquantly Asked Quastions [FAQH) for members avallable al

e denwnloRd section of wewwavaling.nsdl Som oF call on 108 fnee

1800-222-8890 or send-a reques! alevoling@lnsdl.colnor cantact

MaPallawdihatre-Senloe Manager, National Secunfies Depagitary Limited,

Trade Warld, 'A' Wing, 4th Floor, Kamala Mills Compound, SenaostiBapat

Marg, Lower Farel Mumbal - 400 013, a1 the desgnaled emall id -

evitingi@rediocoin crpaliavidifinsdl.oo.inor or &l elaphona nos.:- +81

22 PA004E485, +91 22 MB04350, who will also address the grievanicas

cannected with the woting by =leciranic maans

By onder of the Board

Far Zal Jewallers Limitad

srli-

Shilpy Chopra

{Company Secretary & Compliance Officer)

Place ; New delfi
Date : [6.00 2025

MISHKA EXIM LIMITED
CIN L51909DL2014PLC270810
Registered Office: F-14, First Floor, Cross River Mall, CBD Ground, Shahdara,
Delhi-110032, PH NO- 9818110804, Email:mishkaexim @gmail.com

NOTICE OF 11™ ANNUAL GENERAL MEETING, E- VOTING AND
BOOK CLOSURE DATES

Notice is hereby given that the 11" Annual General Meeting (AGM) of the Company will be held
on Tuesday the 30th day of September, 2025 at 10:00 A.M at Le Chef, 3rd Floor, Cross River
Mall, CBD Ground Shahdara, Delhi- 110032 to transact the business as set out in the Notice.

The Notice of AGM, Annual Report, Attendance Slip and Proxy form has been sent in electronic
mode to members who's E- Mail Ids registered with the Company or the Depository's Participants
unless the Members have registered their request for a hard copy of the same. Physical letter
providing a weblink of the Integrated Annual Report for the FY 2024-25 have been sent to those
members who have not registered their E- Mail IDs with the Company or Depository's Participants.
The copy of the Annual Report is also being placed on the website of the Company i.e.
mishkaexim.com.

Notice is given pursuant to section 91 of the Companies Act, 2013 and read with the clause
42 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 that the
Register of Members and Share Transfer Books of the Company will remain closed from 24"
September 2025 to 30" September, 2025 (both days inclusive).

The Company pleased to provide its members, the facility to cast their vote by electronic
means (e-Voting) on all the resolution set forth in the Notice of the 11™ AGM. The details
pursuant to the provisions of the Act and the said rules are given here under:

a  Date of Completion of dispatch of Notice on Saturday, 6" day of September, 2025.

b)  The voting period begins on 27" September 2025 from 09:00 a.m. and ends on 29"
September 2025 at 05:00 p.m. During this period shareholders of the Company, holding
shares either in physical form or in dematerialized form, as on the cut-off date (record
date) i.e.23" September 2025 may cast their vote electronically.

In case any member has any queries or issues regarding e- Voting, please contact

helpdesk.evoting @ cdslindia.com. For any difficulties, kindly contact the secretarial Department

by letter or through email: mishkaexim @gmail.com.

for Mishka Exim Limited
Sd/-

Rajneesh Gupta
Managing Director

Date : 06.09.2025
Place: Delhi
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FE SUNDAY

Befare The Ceniral Gawvernment,
Reglenal Directer
Northern Reglon, Mew Delhd

In ha imalier of fhe Comparsas Act 2013, Saclion
13(4) of Campanies Act, 2013 and Rule 3H5)a)
af lhe Companias {incorporation) Rulas, 2014
AND

In tha makar of PS5 INTELEGENCLA ANALYTICS
PRIVATE LIMITED: Hawing is registared office
at 54 Packet C 5F5 Mayur VWihar Phase Il Naw
Dalhi-1 100486, India

PETITICNER

Malice Is hereby given 1o the genaral public fal
fhe compary proposes [0 mike application o
iz Gantral GovarnmenbBagianal Diredlor wder
gackion 13 of the Companies Aol 2013 seeking
confirmadion of alleralion of lhe Memorandum
af Associatian of the Company in lesms. of tha
special resolution passed at the Exlra Ordinary
General Magding hald on 26.08.2025 fo enable
tha Company fo change ils Registered Offica
from “MCT OF DELHI® TO "THE STATE OF
UTTAR PRADESH™.

Any person whaoae inberestis likely to be afleciad
by e purposed change of the registered office
af the company may deliver or cause o be
debeerad or send by registered post of hesher
abachons supported by an athdavil stating the
nature of his'hear interast and grounds of
appozdien [0 the Ragional Direclor, Noribam
Region, B8-2 wing, 2nd Floor, Paryavaran
Bhawan, CEO comglex Mew Dehi-110003 within
fourtaen days from the date of pubicalion of
this notice wilh the copy of the epplicant company
at is registered offce althe addrass menticned
belaw

54 Pocket C SFS Mayur Vihar Phase Il New
Defhl-110096, India

For and on behalf of PS5 INTELEGEMCIA

"Faim Mo, INC-26"

[Pursuant o Fule 30 the Caompanes
(Incorparatian) Rubss, 2014
Advarizamanl 1o be pubbshed in the newspaper
I changie of regishered office of Se Compsny
Trdm ane slate o another
Bafore the Ceanfral Government, Regional
Director Morthemn Region, MCT of Delhi

Iri the madler of sub-section (2} af Sachian 13 aof
Companies Ad, 2013 and cidase (a) of sub-rula
(5] of e A0 af the Companias (Incorporatian)
Rufes, 2014
AED
Ini thar mafar of VS Apparals Private Limeted [CIN:
L B10B0L24PTC26%130) having N5 regstensd
oifice &t WI-72110, Gali Ne-3, Mahan Nagar,

Fankha Road, kaw Dedhi 110046, India
_.Petitlamer

Natice = hensty grean fo the General Public thes tha
COMpany progoses t0 make application fo tha
Central Gowarnmeni under sectan 13 of ihe
Compardas Agt, 2093 2aeking confirmation of
alteration of the Memarandum of Azsaciation of e
Campany in terme af the spacial resalution passed
at the Extra Ordnary Genaral Meeting held on
Monday, Seatember 01 2025 10 anable tha
company e change its Regstersd Office from
"Mational Capital Terribory of Delhi™ 12 “S1ate of
Uttar Pradash®.

Ay parsaon whase inkeresd is ikely 1o be allectsd by
tha proposed change af $he registared office of lha
comipany may defdver either on the MCA-21 portal
(wenwmcagosin) by fillng Inwestor complaing
torm oF casEe 1o he delverned or 2end by regabensd
post of Maiher abiections supported by an adfidavil
sl lhe niatire of Fizrver imterest and grounds o
oppagition §o the Regional Directers Nohem
Ragion ol P address: Regonal Theaclor, B-2 Wing,
2rel Floar, PL Deirsdasid Anlyodaya Bhawan, 2nd
NMear, CGO Comgplea, Lodhi Road, New Dol
110003, India cr mad at rd_rarthidmea. ponin wihin
14 [iourtean) days of the dale of publication of his
nobice wilh & copy to the applicaniipelitioner
company &t itz Ragistered Offica 3t the address

AMALYTICS PRIVATE LIMITED | |mentioned below:

&di- | |Reg. Office: W2-72190, Gali Me-3, Mohan Nagar,
PERBEY DONALD CHATURVED|| |PenkhaRoad, Mew Dedni, 110045, India
Place: Delhi Direcior For and on behall of the Applicant
Date: 06.08.2025 (DIN; 02518205 VS Apparets Private le;‘luag
ADD: H.Ne.- 27, Block J
Mr. Sanjay K
Gautaim Buddha Nagar, Sector-11| | Date: September 6, 2025 ; “[a"'mrf'm"‘igg
Moida, Uttar Pradesh 201031, India | | place: Delhl BIN: B2068128

TARINI ENTERPRISES LIMITED
CIN: L51101DL2006PLC148967
Regd Office: 3/14A, 1st Floor, Vijaynagar Double Storey, Delhi-110009
Website: www.tarinienterprises.in, E Mail: tarinienterprisespvtltd@gmail.com,
info@tarinienterprises.in
Ph.011-61382621

NOTICE OF 19™ ANNUAL GENERAL MEETING, E-VOTING INFORMATION,

BOOK CLOSURE, RECORD DATE

In compliance with applicable provisions of the Companies Act, 2013 (*Act’) and rules made
thereunder, Securities and Exchange Board of India (‘SEBI’) (Listing Obligations and
Disclosure Requirements) Regulations, 2015 NOTICE is hereby given that the
Nineteenth(19th) Annual General Meeting (‘AGM’) of the Members of Tarini Enterprises
Limited (‘Company’) will be held on Tuesday 30th September, 2025 at 1.00 P.M. (IST), to
transact the business as set outin the AGM Notice.

In compliance with the Circulars, AGM Notice along with the Annual Report for FY 2024-
25("Annual Report’) has been sent only through electronic mode to those Members whose
email ids are registered with the Company/Registrar and Transfer Agent (‘RTA')/Depository
Participant (‘DP’). The emailing of AGM Notice to all members has been completed on 06th
of September, 2025 The aforesaid documents are also available on the Company’s website
atwww.tarinienterprises.in of the Stock Exchange i.e at www.msei.in, and on the website of
National Securities Depository Limited (‘NSDL’) at www.evoting.nsdl.com.

Manner of registering / updating email address, mobile number and bank account
mandate

Members whose email ids are already registered with the Company/RTA/DP, may follow
the instructions for remote e-Voting as provided in the AGM Notice. Members who have not
registered their email ids, are requested to register the same for receiving all
communications including Annual Report, Notices etc. from the Company electronically as
per process mentioned below:-

*  Members holding Equity Shares of the Company in physical mode are requested to
provide a duly signed Form ISR-1 along with supporting documents to the Company's
Registrar and Share Transfer Agent-Skyline Financial Services Private Limited, either
at their office at Skyline Financial Services Private Limited, D-153/A, 1st Floor, Okhla
Industrial Area, Phase-I, New Delhi-110020, Tel: 011-40450193-97; or by e-mail at
admin@skylinerta.com.The said form is available on the website of the Company at
www.tarinienterprises.in .

* Members holding Equity Shares of the Company in dematerialized form are requested
to register / update their email address, mobile number and bank account details with
their relevant depositories through their depositary participants.

Instructions for remote E-voting

Pursuant to the provisions of Section 108 of the Act read with Rule 20 of the Companies

(Management and Administration) Rules, 2014, as amended from time to time, and

Regulation 44 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,

2015 (‘Listing Regulations’), Members will be provided with the facility to cast their vote

electronically, through the remote e-Voting facility (before the AGM) on all the resolutions

set forth in AGM Notice. The facility of casting votes will be provided by NSDL. The

Members who have cast their vote by remote e-Voting prior to the AGM may also

attend/participate in the AGM but shall not be eligible to vote at the AGM. All the Members

areinformed that:

1. The voting rights of member(s) shall be in proportion to their shares in the paid up equity
share capital of the Company as on the cut-off date i.e. Tuesday 23rd, September,
2025. Aperson whose name is recorded in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off date, Tuesday 23rd,
September, 2025 only shall be entitled to vote through remote e-Voting.

2. Any person who acquires shares of the Company and becomes member of the
Company after sending the notice of the AGM and holding shares as on cut-off date i.e.
Tuesday 23rd , September, 2025, may obtain the User ID and password by sending an
email to evoting@nsdl.co.in or info@skylinerta.com by mentioning their Folio No./DP
ID and Client ID. However, if a person is already registered with NSDL for remote e-
Voting then existing user ID and password can be used for casting the votes.

3. The remote e-Voting period commences at 09:00 A.M. (IST) on Saturday, September
27,2025 and ends at 05:00 P.M. (IST) on Monday, September 29th, 2025. The remote
e-Voting module shall be disabled by NSDL for voting thereafter. Once the vote on a
resolution is cast by the Member, the Member shall not be allowed to change it
subsequently.

4. During this period, Members holding shares either in physical form or in dematerialized
form may cast their vote by remote e-Voting before the AGM.

5. The Members who have cast their vote by remote e-Voting prior to the AGM may also
attend/participate in the AGM, but shall not be eligible to vote again atthe AGM.

6. Detailed process and manner of remote e-Voting and instructions for attending the
AGM s being provided in the AGM Notice and also available on the Company’s website
atwww.tarinienterprises.in on the website of NSDL at www.evoting.nsdl.com.

7. In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on toll free no.: 1800 1020 990 and 1800 22 44
30 or send a request to NSDL at evoting@nsdl.com who will also address the
grievances connected with the voting by electronic means.

8. The Board of Directors has appointed Ms. Loveleen Gupta (FCS No. 5287), Practising
Company Secretary as ‘Scrutinizer’ to scrutinize the process of e-voting during the
AGM and remote e-voting held before the AGM in a fair and transparent manner.

9. The Results shall be declared within two working days of the conclusion of the AGM and
the same, along with the consolidated Scrutinizer’s Report, shall be placed on the
website of the Company at www.tarinienterprises.in, NSDL at www.evoting.nsdl.com
and shall be communicated to MSE| at www.bseindia.com.

10. The Register of Members and Share Transfer Books of the Company will remain closed
from Wednesday, September 24, 2025 to Tuesday, September 30, 2025 (both days
inclusive) for the purpose of AGM.

By order of the Board of Directors

Placa: Dalhi

Place: Jalpur

epaper.financialexpraﬁ.ﬂnn‘. .

BASANT INDIA LIMITED
(REBI Approved Gold Loan Company-COR 14 00855)
CIN: L519080L 1985PLGE2 1 308

NOTICE OF FORTIETH ANNUAL GENERAL MEETING
NOTICE |5 hereby given that the Forbeth Anrual Gengral Meeting of Basant inoka Limitad wil be hekd
an Monday, 25 day of September 2025 af 0400 PM at 912, Indra Prakash Buildng, 21
Barakhamba Road, Mew Delki 110001, fo transact the follewing busmpssas;
ORDINARY BUSINESSES:
ITEM HO. 1 - ADDPTION OF FINANCIAL STATEMENTS

To raceive, cangider and adapd the awditad financial Slabements of the Corrpany for tha finangial
woar erded on 3151 March 2025, inciuuding audied Balance Sheet a5 at 315t March, 2025, Cash
Fiow Statement and the Profit & Loss Account for the year endad on that date; together with the
repaft of fhe Direciors and Audibars thareon,

ITEM HO. 2 - APPINNTMENT OF MRECTOR
To appoint a director in place of Mr. BEoy Bhusan Paul (DIN: DIE45364) who retires by rofation and
bieing aligibds to affer himsed for re-appointmand
SPECIAL BUSINESS:
& AFPOINTMENT OF SECRETARIAL AUDTOR
To approse the appolntment of Mis. Ankit Urmesh Gupta-& Associates (Fem Regesiratbon MNumer
- S202IDESM0E00) a5 the Secretanial Aodsiors lor the Company &nd i this regand; 1o consider and
it thought, to pass the fallewing Resohiban as an Ondinary Resaldion;
“RESOLVED THAT pursuart to the provisions of Section 204 and other applicable prowvisions, i
any, af the Companies Act, 2073 read with applicabée rules made- thereunder (including any
slatutary madilications)] or re- anatirmant(s) thareed lar e time being in farce), amd such afher
approvats a3 may be necessary, Regulation 24801} (14) of the SERI (LODR) Regulations, 2015
fead with Cirgutar Mo, SEBVRICHEVCAD-Pel 2 CIRP2024ME85 dated Decambar 31, 2024,
peGermmurdation of s Al Commeflee and Board of Desclars of the Company, consenl of the
sharehokders be and i hereby accorded for appaintment of MYs. Ankit Lmesh Gupta & Assoclate,
Feer Raviewed  Practicing Company Secrefaries, (Firm Registration Mo, SH230E900300}, as the
Sacretamal Auditars of the Camparny, Tor a pericd of 5 consegudive financiad years commancing
from FY, 2025-2026 60 BY, 2029- 2030, for conducting the Secretadal Awdit of Company
RESDLYED FURTHER THAT the Board of Direciers af the Company ba and arg hereby authorized
to fo e annual remuneration plus agpecable faxes and out-ol-pocke! expenses payable ta them
duing their tenure as the Secresarial’ Audiors of the. Company, as determined. by the Audi
Committsa in cansultation with the said Secratasial Awditars,
RESOLVED FURTHER THAT the Boand of Directars be and e fereby suthomzed 10 takz such steps
and do all such acts, deeds, malters, and things as may be considered necessary, proper, and
exgadient bo give alect o his Basokitian.
For Basani Imdia Limited
Eﬂ;‘-
SUSHIL AGGARWAL
(Managing Director)
DIN:001447386
Add: House no. 2, Flag S1all Road, Near CM House,
Civil Linas, Morth Delhd, Dalki-110054

Dated:06.08. 2005
Place: Delhi

MY MUDRA FINCORP LIMITED

CIN: L651910DL2013PLC257611
Regd. Office; 17A/45, 2nd Floor, w.e.a. Karol Bagh, New Delhi -110005.
Tel: +81-011-47010500
Email; info@mymudra.com Wabsite: www,mymudra.com

NOTICE OF THE 12" ANNUAL GENERAL MEETING
AND INFORMATION ON E-VOTING & RECORD DATE

1. Motice is hereby given that the 12th Annual General Mesting (*AGM'"Meeting”) of the
Members of the Company is schaduled o be held on Monday, Saptembser 29, 2025 al
1:00 p.m. 13T through Video Conferancing ("WC") and Other Audio-Visual Means
{"OAVM"), to transact the businesses sal out in tha Motice callng the AGM, in
compliance with applicable provisions of the Companies Act, 2013 ('Act), and Rules
made thereunder and the Securities and Exchange Board of India {Listing Obligations
and Distlosure Reguirements) Regulations, 2015 ['SEBI Listing Regulations'] read
with' Ministry of Corporate Affairs ("MCAT) General Circular Mo, 002024 dated
September 19, 2024, read with the circulars issued eardier in this regard [collectively
refered to as the "MICA Circulars®) and Securities and Exchange Board of India
{"SEBI") Circular Mo, SEBIHOVCFDICFD-PoD-2/PICIRI2024/1133 dated October 03,
2024, read with the circulars issued easher in this regard (collectively referred to as the
“SEBI Circulars”), respectively. The venue of the AGM shall be deemed to be the
reqgistered office of the Company

2. In accordance with the above-mentionsd Circulars, the notice of 12th AGM and
Annual Report for the financial year 2024-25 have bean sent through electranic
mode o the Members whose e-mail address are registered with the Company!/
Raegistrar & Share Transfer Agent ("RTA"Y Depository Participants ("DPs®). The
electronic dispatch of Annual Report o Members has been completed on - Gih
Seplembar 2025, Addificnally, in accordance with Requtation 36{1)kb) of the SEB|
Listing Regulations, the Company has also sent a letter to shareholdars, whose a-
mail addrasses are not registerad with the Company/RTA/DP, providing the weblink
whera the Annual Bepori can be accessed. The documenis pertaining to the items of
the business to be ransacted in the AGM shall be available for inspection as perthe
procedure provided inthe notice of AGM.

3. The copy the Motice of 12th AGM and Annual Repord for the fmancial vear 2024-25 will
also be available on the website of the Company at
hittpa:www mymudra_com/finvestor-relations, website of the Sock Exchange, |e.
Matianal Stock Exchange of India Limdted &t www.nseindia.com and on the e-\Vioding
website of NSDL at wew.evoling.nsdl.com. Addionally, Nobce of AGM can be
accessad onwebsite of the RTA at htps:iskylinerta. comidownloads_page php

4, Pursuant tothe provisions of Section 108 of the Act read with Rule 20 of the Compames
{Management and Administration) Rules, 2014 {as amended), the Secretarial Standard
an General Mealings (55-2) issued by the ICS1 and Regulation 44 of SEB| Listing
Requiations {as-amandad), tha Members are providad with the facility 1o cast their
votes on all resolutions as sai forth in the notice of the AGM using tha facility of ramate a-
voling o a-volting at the AGM. The Company has appomtad NSDL to provide e-voting
facility tocast vobe on the businesses fo be fransacied at the AGM.

5. Members whose name appears in'the Register of Members or Register of Beneficial
Cwmers maintaimed by Depositories as on the cut-off daie 1.e. Monday, 22nd Septembear
2025 shall only be aligible o avail the remoke e-voling or e-voding facility at the AGM.
The voting rights of the Members shall be in proportion to their share in the paid-up
share capiial of the Company as on the cul-off date and 5 person who is not 3 member
&3 on he cut-off date shall freat the noboe for information purpose only,

6. Any person who acguires shares of the Company and becomas member of the
Company after the dispatch of the notice and hodding shares as an the cut-off date i &,
Monday, 22nd Seplember 2025, may oblain the login 10 and password by sending a
reques! at cosecimymuedra. com and evatingf@nsdl.com. However, members who are
already ragistesed with NSDL for remate e-voling can uss hisher existing user ID and
passward for casting vole,

7. The remote g-voling penicd is 35 follows;

Commencement of Remote E-Voling | Conclusion of Remoie E-Violing

26th September 2025 (05:00 AMIST) | 28th September 2025 (05:00 PA, I1ST)

E. Members may please note that the remote e-voling ghall not be allowed beyond 0500
PM. (I15T) on 28th Seplember 2025 and faciity shall be disabled by NSDL thereafter.
Once the vote on a resolulion is cast by the member, the member cannot change it
subsequendly. Members who have already cast theirvole by remote e=votng prior o the
AGM will be entited to sttend the AGM and their presence shall be counted for the
purpose ofquorum, However, they shall not be entiled tocast theirvode again,

8. The facifity of e-woling will &lso be made avadable during the AGM and the Shareholders
attending the AGM who have nol casted their vote by remote e-voting and are nol
otherwise barred from ding 50, shall be elgible to vote through e-voting system during
the AGM

10, The detailed proceduns for e-voding, both remaote e-voting and vobing on he date of
AGM, by the mambers holding shares in demalarialized mode and for mambers who
have not registerad their amail address has been provided in the Notice of AGM

11 In case of any queries or isues regarding remale e-voling or attanding the AGM, you
may reder tha Fraquently Asked Questions (FACH) for Shareholders and e-voling user
manisai for Shareholders available at the download saction of www.evoling_nsdl.com or
call on.: 022-4886 7000 or sand a request to Ms. Pallavi Mhatre-Sanios Managar, NSDL
at evading@nsdl.com. For any othar query, members may also confact Ms. Piyushi
Jindal, Company Saecretary & Compliance Officar, My Mudra Fincorp Limited, 17445,
Znd Floor, woe.a. Karol Bagh, New Delhi- 110005 via email at cosecifimymudra, com

12 Members are requested to carefully read all the Notes set out in the Mofice of &GK and
in particular instructions for joining the AGM, manner of tasting ihe vole through remote
e-yoling or e-vofing atAGM

for TARINI ENTERPRISES LIMITED For My Mudra Fincorp Limited

Sd/- Piyushi Jindal

Place: Delhi Priyanka Devi Date: 06.09.2025 Company Secretary & Complaince Officer

Date: 06.09.2025 (Company Secetary)| | Place: New Delhi IC5! Membership No.: A37242
New Delhi o9 O




